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Mr. Deputy-Speaker: Even if there
is one dissentient voice, I have to put
the motion to vote.

The question is:

«That the Bill to regulate con-
version and to provide for regis-
tration and licensing of persons
aiding any person to become a
convert be taken into conside-
ration.”

The motion was negatived.

Mr. Deputy-Speaker: So, the con-

sideration motion is lost, and along
with it the Bill is also lost.

WORKMEN’S COMPENSATION
(AMENDMENT) BILL

(INSERTION OF NEW SECTION 3A)

Shrimati Renu Chakravartty (Basir-
hat): I beg to move:

“That the Bill further to amend
the Workmen's Compensation
Act, 1923, be taken into conside-
ration.”

Shri T. B. Vittal Rao (Khammam):
May I know the time allotted for this
Bill?

Mr. Deputy-Speaker: Two and a
half hours.

Shrimati Renu Chakravartty: The
Workmen’s Compensation Act was
formulated first in 1923. Since then
slight amendments have been made
from time to time but they have all
been of a minor character, and have
not substantially changed the main
contents of the original Act of 1923.
It is time now that we reconsider this
Act and introduce certain amend-
ments which incorporate within them
the new concepts which are develop-
ing right throughout the world and
also in our country, namely that the
outmoded idea of ‘mo-work-and-no-
pay under all circumstances’ has to be
changed and the worker, when he
actually gets injured in the course of
his duties or in the course of his em-
ployment, is assured his wages until
.«:;uch time as the compensation which
is computed on the basis of his loss
of earning capacity has been actually
awarded. That sort of provision has
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to be incorporated within this Work-
men’s Compensation Act.

Now, we are Very glad to hear that.
after the introduction of this amend~
ing Bill, the Government have also
woken up and made certain sugges-
tions which they have circulated to
the trade unions and to the Emplo-
yers’ Federations for their comments
__certain amendments which they
also think are rather necessary to this
Workmen's Compensation Act. I have.
been able to get a copy of these sug-
gested amendments and I will say’
something about them later. But I do.
hope that in view of the fact. that.
Government also think that this Act.
is inadequate for the times, certain
important changes are necessary and.
have been indicated. by the very sug--
gested amendments of the Govern--
ment, they would see to it that this.
small amendment which is there in
my name will be accepted by them,,
and that the more comprehensive
amendments will be brought forward:
by them at the very earliest opportu-
nity.

Now, this Act of 1923 actually-
awards compensation to a workman
injured by accident in the course of
his employment on the basis. of his
loss of earning capacity. Now, to. an
ordinary, initiated person, one would
say that this terminology ‘loss of earn-
ing capacity’ would appear to mean:
that the daily labourer or weekly or
monthly -iabourer or workman. wiioc,
in the course of his diities became in-
jured and could not earn his wages,
would be compensated by being en-
titled to the days or months’ wages
during which he was incapacitated.
But when you read through the sec-
tions of this Act, you find that this is
not the meaning which is there in the
Act. Loss of earning capacity, ac-
cording to this Act, has been comput-
ed according to a rovel schedule. This
schedule is actually the keynote of
the Act, and'I think I can say that it.
actually arose, as it did at that time,
from a colonial system which really
c:ared little for the lives and the live-
hhood of the cheap labour they ex-
ploited. For example, you will be:
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surprised to see that a man who loses
this right arm above or at the
elbow is considered by this Act to
‘have lost his earning capacity only up
-to 70 per cent, although we know that
.a labourer who loses his right arm is
.as good as dead, as far as his earning
«capacity goes. Loss of thumb, ac-
«cording to this schedule, is considered
,as loss only of 25 per cent of earning
capacity. Permanent loss of hearing
is only loss of 50 per cent of earning
«apacity, and so on. Even though
these are major injuries which really
Ancapacitate the man who has possibly
no other means than working as a
~laily labourer carrying loads etc., this
is only called permanent partial dis-
.ablement, the theory being that he
.can still earn. Only if there is a
combination of two categories of in-
‘juries—say, he loses his arm and he
Joses his leg—only if both go together,
‘the case is regarded as permanent
-total disablement. I think these things
will show how totally inadequate and
wrong are the concepts of this Act.
After having laid down what exactly
:is permanent total disablement and
:partial disablement, it grants a man
-compensation on an ad hoc basis. For

dinstanceq, a man earning up to
Rs. 10 per month gets actually
for permanent total disable-

ment, a lump sum of Rs. 700. If it is
a partial disablement, he only gets a
percentage of the compensation ac-
<ording to loss of earning capacity.
So if he loses his right arm, he will
get 70 per cent comperisation only,
and so on. For death, he gets even
less, than Rs. 700, and for temporary
disablement, an adult gets a  half-
monthly payment. For instance, those
who earn up to Rs. 10 per month,
get only half a month’s wage, that is,
a maximum of Rs. § per month. This
Is the compensation. But this is not
the whole story, because often the
compensation is paid after long liti-
gation. According to this Act, the
employer, after he has been asked to
pay compensation, often goes to the
-court and right up to the High Court,
because after the Commissioner has
:actually given the award, the employer
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has a right to appeal to the High
Court. There he goes and for months
and months the case drags on; with
the result that even this compensation
on an ad hoc basis, according to this
Act, is given at a time when we find
that the man who has suffered the in-
jury is either dead or, may be, he is in
such a state of indebtedness that the
entire amount which he actually gets
as compensation is totally inadequate
and is eaten up by him. I feel, there-
fore, that we have to change the con-
cept behind this Act and we haye to
give up this outmoded idea ‘no work,
no pay under all circumstances.’ The
man who has been actually creating
surplus value—profit—when he is
well, which has been utilised for the
personal ends of the employer, when
that man can legitimately ask that
when he is incapacitated, not for any
fault of his own but due to an acci-
dent arising out of that employment,
at a time when he needs the greatest
of care, when he needs medical treat-
ment, when he needs nourishment and
when his family is already living on
starvation level—because generally
our wages are certainly not adeguate
to give them two square meals a day—
he is fully and legitimately within
his rights to demand that the wages
should be paid to him up to such time
as the compensation is awarded. This
is the main idea behind the amend-
ment which I have moved, and I think
those who are boasting and talking
about a socialistic pattern should not
object to this small amendment of
mine, although I do admit that many
more amendments are necessary in
the body of the Act itself. I think by
accepting this amendment Govern-
ment will be taking the right step
and will be showing their desire really
to stand by the concepts which they
are so much propagandizing, saying
that today the workmen’s cause will
be taken up first and those who are
labouring will be first protected, and
so on.

My amendment is to the effect that
the injured workman who does not
get any wages for the period from
the date of accident to the date up to
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which compensation is awarded should
be given those wages. In the principal
Act, {further, the employer is not
liable to pay compensation for any
injury which does not result in total
or partial ‘disablement of the work-
man for a period exceeding seven
days. So that if a workman is disabl-
ed for six days, he cannot claim any
compensation, whether of the partial
kind or of the total kind. My amend-
ment reads thus:

«After section 3 of the Work-
men’s Compensation Act, 1923,
the following new section shall
be inserted, namely:—

‘3A. Employer’s liability to pay
wages and medical erpenses.—If
a personal injury is caused to a
workman arising out of and in
the course of his employment, his
employer shall be liable to pay
him wages for the period or
periods-he has been forced to re-
main without work. The employer
shall also bear all medical ex-
penses for the period or periods
of treatment of the injured
workman”.

Then in the Explanation, I have
said:

“For the purposes of this sec-
tion, the period or periods during
which a workman has been forc-
ed to remain without work shall
be deemed to commence,—

(i) from the date of accident to
the date up to which compen-
sation is awarded to the in-
jured worker; and

(ii) in the case of any injury not
amounting to partial or total
disablement of the workman,
from the date of accident to
the date on which the injur-
ed worker has been declared
medically fit to rejoin duty.”

This, I think, is quite a simple
amendment and something that has
tull justice behind it. I do not need
to explain the legitimacy of this
ameéndment, because already the
wages which our workers get are all
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too low and actually those wages can
only give a worker and his family
living conditions that are not enviable-
at all. He has a large number of
dependants, who are dependant on one-
man, and how are they to live during.
the period when that man has been.
incapacitated and laid up? Where will.
he get money for his treatment? Be-
cause the majority of our employers.
do not give them that free treatment.
which they should in all fairness give.
So long as the worker is on the regis-
ter of the employer, so long as he is
a workman there, the employer is.
bound to pay him his wages. This is.
the technical position, this is the legi--
timate position, this is a just position:
and I hope that the Government will.
accept this amendment.

Now, there is the other reason why-
we have brought in this amendment.
The reason is that generally the only
point on which the employers can
appeal is not on the point of fact as:
to whether there had been an injury
caused or not but on the point of in-
terpretation as to whether that injury
had been incurred in the course of
employment. That is why they go to
court and they are able to challenge
the Competent Authority’s Award.
Because they have the means they go:
on in the courts for years. It has been
known that sometimes High Courts
have continued the cases for two!
years. In Madras, for instance,.
many tile factory cases have been
taken to Court and in those cases:
finally the award has been in favour-
of the worker. But, by the time the
award is given, we have found that:
these long-drawn out proceedings
have completely finished the man who-
was injured. Either he is no longer-
there to get that money or he is so
much in debt that the entire compen-
sation has gone for paying those
debts. That is why I feel that if this
amendment is accepted—this is a
just amendment—it will act as a
deterrent against long-drawn out pro-
ceedings. We do not argue that the-
employer has no right to go to court.
He has a right to go to court to argue:
out the position as fo whether the:
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injury was caused to the worker actu-
ally in the course of his employment,
but the worker has also a right to be
guaranteed food and shelter for him
and his family, some livelihood during
the period when he is himself inca-
‘pacitated and he is most down and
out and needs protection.

There is another argument which
the Government might bring forward
sand that is why I would like to put
forward our position regarding the
Employees State Insurance Scheme.
“The Government might say that they
"have put forward this Act. So that the
_period of incapacitation should be
covered by the wages being paid to
him ‘so that he and his family may
get food and shelter and can be
guaranteed medical treatment as well.
‘But, I would like to place before this
House that although the Employees
‘State Insurance Scheme has been
there it is only a few States who up
till now have accepted this.

Secondly, the scope of the Act itself
is very restricted. If you see the
schedule to which the Workmen’s
*Compensation Act refers, you will
find that it covers a very large num-
“ber of industries, plantations, factories,
mines, shipping companies and all
sorts of industries. But we find in the
‘Employees State Insurance Scheme,
~the mines are exempted,-the planta-
tions are exempted and a large num-
ber of them are exempted. It is only
the places where they use power that
‘this’ Act applies. Therefore, I feel
“that is a very restricted scheme and
4t does not cover the larger number
of factories and industries covered by
ithe Workmen’s Compensation Act.

One of the welcome features of the
‘amendment made by the Government
‘to the Workmen’s Compensation Act
-and sent to Trade Unions and Emplo-
.yees’ Federations for their comments
is that they desire to expand the
‘number of industries and factories to
‘which this will apply. But the other
part which we should like té
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point out again as being a
shortcoming  in the Employees
State Insurance Scheme vis-a-vis the
Workmen’s Compensation Act is that
here the worker has to contribute to
the Employees State Insurance from
his meagre income. I think it is quite
right to cover cases of ordinary illness
not only for himself but also for his
family. You know that right through
the country the big demand has been
that even in the areas where the State
Insurance has been promulgated it
has not been given to workers’ fami-
lies and that is a lacuna which should
be covered up. But the Government
has not seen its way to grant that. I
suppose the argument is that they do
not havesthe resources etc. But, I think
it is better that we should not burden
the scheme further by asking it to pay
also in cases where the incapacity is
incurred in the course of work for the
employer. There I feel that categori-
cally the employer, and he alone,
should pay; for after all does he not
take the entire profit accrued by the
efforts of that very man whom he ex-
ploits, as long as that man can stand
on his legs and work with his hands?
It is only right that in the period he
falls ill, when he is injured in the
course of his work, the employer
should guarantee his treatment,
should guarantee his wages because
he is permanently on the register of
that factory or establishment and it is
only right that he should be guaran-
teed his wages so that his family need
not strave and they need not be
thrown out in the streets. I feel that
this amending Bill is necessary and,
though 1t is a very small amendment,
yet 1. 18 a very important amendment.

In November 1954 the Labour
Ministers’ Conference sought to have
an amenament lberalising the Work-
men'’s Compensation Act in favour of
the employees. I suppose some
amendments were circulated to tne
Trade Unions and Employees’ Fede-
rations and if it is amended as sug-
gested, I would like to say that the
Government has taken one step in the
right direction. ¥or instance, thev
have stated that they want to delete
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Schedule IV and they want to provide
payment of compensation at rates
wvarying from 40 to 50 per cent. of the
wages. Now, if it has been recognis-
ed that wages is a mucn more depen-
dable basis on which 1o compute com-
pensation, it 1s all the more necessary
that during tne period intervening
between the aate or disablement and
the date of the award of compensa-
tion, full wages, not part of the wages,
should be paid to the employee be-
cause even with those wages it will
Ybe difficult for him to keep himself
and his family going.

Then again a suggested amendment
sought that during the period from
the date of disablement till the reco-
-very of the workman he ® should be
‘paid 50 per cent. of the wages in case
of temporary disablement. In cases
of temporary disablement it is accept-
ed that at least half wages should be
paid. Here, I feel that though it has
been temporary disablement, it inca-
pacitates him from going to his place
of work and earning his meagre wages.
I think it is a wrong idea to give him
‘half wages. We should give him total
'wages until such time as he is able to
£o back. The question of compensa-
ition is something quite different. That
should, of course, be rationalised and
the basis should be much more broad.
Certain good suggestions have been
ade in the proposed amendment and
I think we could accept some of
them.

Lastly, one lacuna in the suggested
‘amendment is that the lump sum
grant has been withdrawn and it
1s only' both in the case of total dis-
:ablgment and partial disablement that
periodical payments are being sug-
gested. 1 feel that although there is
some reason for it because it may be
argued that the workman out of
poverty may fritter away the amount
of compensation paid, we as wel] feel
‘that it should be left to the discretion
+of the Commissioner. There should be
:some clause whereby, it necessary,
that lump sum grant should be given'
80 that it may really rehabilitate the
man to a certain extent as allowing
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him to buy a piece of land or setting

up a small shop and the granting of
lump sum grant should not be totally
debarred.

I think these are some of the most
important amendments suggested by
the Government but beyond that I
would again urge upon the Govern-
ment to accept this position that bet-
ween the date of disablement and the
date on which he actually gets com-
pensation, the injured workman should
be given his wages because without
that his entire family and himself will
be totally thrown to the dogs, he
will starve and he will not be ablg to
get his treatment.

The other point is that the total
amount of expenditure for medical
treatment should be borne by the
employer; it should not be thrown on
the State Insurance to which the em-
ployee himself is contributing.

4 P.M.

The third thing is that there should
be no waiting period as suggested in
the amendment which has been cir-
culated by Government, that is, there
will be a waiting period of only two
days instead of seven days. 1 think
there is no principle behind this sug-
gested amendment, because even if it
is two days, how can a worker having
a hand to mouth existence carry on
without any wages for two days?
Therefore, there should be no waiting
period at all. From the date of dis-
ablement to the date of compensation,
the total period should be covered
and he should be given wages. With
these words I commend this amending
Bill for the acceptance of the House.

Mr. Deputy-Speaker: Motion
moved:

“That the Bill further to amend
the Workmen'’s Compensation
Act, 1923, be taken into conside-
ration.”

Shri T. B. Vittal Rao: I have great
confidence and found hope that the
hon. Minister will accept this amend-
ment. Ever since the adoption of
the convention by the International
Labour Organisation in 1929......
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Mr. Deputy-Speaker: Are there any
amendments Tabled? There are no
amendments on the Order Paper.

Shri V. P. Nayar (Chirayinkil):
The Bill itself is an amending Bill

Mr. Deputy-Speaker: But are there
any further amendments to the Bill?
I am thinking in terms of allowing
time for general discussion on the
Bill.

Shri V. P. Nayar: The entire time
may be allowed for general discussion.

Mr. Deputy-Speaker: Two and a
half hours are allotted for the Biil.
At the end of two hours, the general
discussion will be over and the re-
maining half an hour may be devoted
to the clauses and the third reading
of the Bill. -

Shri T. B. Vittal Rao: After the
adoption of fhe convention for pay-
ment of compensation for injuries
due to accidents in industrial under-
takings, this aspect of payment of
compensation has been taken very
seriously in many countries, especial-
ly in those countries which are mem-
bers of the International Labour Or-
ganisation. The recognition of the
fact that an accident to a workman
involves payment by the employer
tends to encourage efforts on the part
of the latter to prevent accidents.
This is an additional benefit which
the community gains from this law.

The rate of accidents in factories
and in the mines has been increasing.
According to the Labour Ministry’s
report for 1950-51—probably that is
the latest publication in the Ministry
—the number of non-fatal accidents
has gone up to 75,366 in 1949, and to
72,168 in 1950. Of course, it is a lit-
tle less in 1950 than in 1949, but com-
pared with what it was in 1939, that
it, 35,781, there has been a very big
increase. Of course, the hon. Minis-
tet may say that the figures for 1939
pertained only to the so called British
India and the other States were not
included in it. But if you take the
accident rate, which is calculated per
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thousand employees, it is 30°96 in
1949, 29'11 in 1950 as against 20-43
in 1939. This amending Bill seeks to
provide for the payment of compen-
sation, that is, for the payment of
wages , due to absence consequent
upon injuries. We were told that this
amendment of the Act was engaging
the attention of the Government.sinces
1954 and then at the Labour Minis—
ters’ Conference. The Minister repli—
ed to one of the questions in these
terms:

“Proposals are being finalised
for the amendment of the Work-~
men’s Compensation Act, 1923, and
the Payment of Wages Act,.
1986

The decision to amend the Act was
taken as long ago as November 1954,
but I do not know what happened to-
Government after that. Only recent~
ly, after the introduction of this
amending Bill in this House, they have
circulated a note to the various Cent-
ral organisations asking for their
comments regarding the proposed
amendments by the Government to
this Act. They would not have taken
action had this amending Bill not
been introduced in the House. You,
Sir, know the wages of the industri-
al workers in India. In some indus-
tries there are no minimum wages;
in some industries the average earn-
ing of a worker is less than the per
capita national income for a family.
It is so in the coal mines and also in
the gold mines and other establish-
ments. There are several thousands
of workers, as for example, engaged
in the construction of buildings, who
do not come under the purview of
this Act. This amending Bill will
only affect a very small number of
workers. The workers who are co-
vered by the Employees’ State Insu-
rance Act do not come under this Act.
Today in the mines we have about
elght lakhs of workers—they are in
the iron mines, copper mines, coal
mines and so forth—and they come
under this Act. A portion of the
factory workers do not come under
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this Act because they are covered by
the Employees State Insurance Act.
Only about 8 to 10 lakhs of workers
are governed by the Workmen’s Com-
pensation Act, not covered by the
Employees State Insurance Act. So,
this Act will only affect about 18
lakhs of workers in the mines and
the factories.

What the amending Bill proposes
is not only to ask for payment of
compensation for the period he is dis-
abled—even if it is less than 7 days,
the wages should be paid—but also
for one more thing. Suppose a wor-
ker is disabled partially or totally,
then under the Workmen’s Compensa-
tion Act, he is entitled to compensa-
tion. From that amount, the expens-
es for hospitalisation are deducted.
I say that the expenses for hospitali-
sation should not be deducted; they
should be paid for by the employer.
As 1 have stated before, this extra
payment to the worker will only make
the employer more careful so that he
will take: additional precautions and
provide adequate
factory to minimise the accidents. In
view of the fact that some of the em-
ployers carry the risk themselves and
some pass on the risk to insurance
companies, Government have got an
easy task. Their decision at the
Labour Ministers’ Conference is there
and there are also the representatives
of the four central trade union or-
ganisations who have supported this
measure and who have been demand-
ing the amendment of this Work-
men’s Compensation Act in favour of
the employees.

In the year 1923 when this Act was
made the limit was fixed at 10 days
and later on it was amended and made
as 7 days. Now, what we seek is

amendment of that particular time- "

limit so that the injured worker may
get some payment. It is not a fancy
for a worker to get injured. Nobody
will say that a worker wantonly or
deliberately got injuries upon him.
Today on account of rationalisation
and the various kinds of machineries
introduced with a view to increasing
the productivity of the workers thes

428 L.S.D. .
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accidents are on the increase—fatal
as well as non-fatal. You will be
surprised to know, Sir, that even
though the productivity of a worker
in the factory, according to the memo-
randum submitted by the Planning
Commission to the members of the
Labour Panel, has increased by 38
per cent. over that of 1939 the wages
of the workers in the factories and
the mines have not increased. Ac-
cording to their memorandum the
real wages, as it is obtaining in 1955,
is the same or a little near the wages
they were getting in 1939. Therefore,
though we may have some numerical
increase in rupees, annas and pies, but
actually according to their memoran-
dum the real wages of the workers
have not at all increased over the
1939 level.

Then, a worker today has nothing
to fall back upon. We have got the
Employees’ Provident Fund Act which
was enforced only very recently—in
1952—and according to the figures
given by the hon. Minister for Labour
yesterday in reply to a question, the
benefit of that Act is taken only by
15 lakhs workers. There are 14 lakhs
of workers who are not covered by
this Provident Fund Act. In the mines
I have seen that though the Provident
Fund Act came into force as long ago
as 1947 if we take the average figures
it will be found that during the last
few years some 20,000 workers or so
have gone out of employment and
the average amount they got from
the Provident Fund is only hundred
rupees. Therefore, a disabled worker
has nothing to fall back upon. There
is no scheme in the Government of
India to help the disabled workers.
At least a few years ago when a wor-
ker lost his limb he was able to get
alternative employment in the fac-
tory as a chowkidar or in some other
like job. Today no employer takes
back a disabled worker. He is only
given the compensation and he is
thrown on the streets. We are hear-
ing of some training being given but
so far nothing has been done in the
direction of the rehabilitation of these
disabled workers. These are the

" several handicaps under which the
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workers in India have 'to put up
with. '

Therefore, as far as this Bill is con-
cerned I hope the Minister will get
up and say: “I accept it;” because this
Act was framed in the year 1923 and

. later on amended, but since the dawn,
of Independence this Act has not
been amended. Now at least after the
declaration of the party in power, ac-
cepting the socialistic “pattern of so-
«ciety I hope he will, as an earnest of
the comprehensive social security
measures which will spring forth
from the acceptance of the socialistic
pattern of society, do well to accept
this Bill. Let him not say that he
will bring in a comprehensive mea-
sure. Once I had been talking to the
Chief Minister of my State. He said:
“Whenever these amending Bills are
brought in from private members” my
strategy is to say that I am going to
get a comprehensive Bill.” There-
fore, you please withdraw.” If he is
really trying to get a comprehensive
legislation let him accept this Bill as
an earnest of what he is going to do.

With these remarks I commend this
Bill for the acceptance of the House.

Shri N. Sreekantan Nair (Quilon
cum Mavelikkara): This Bill, accord-
ing to what has already been stated,
here, is a very simple Bill. In fact,
it is a Bill introduced to serve certain
humanitarian purposes. It is from
that point of view that this Bill has
to be considered.

But, apart from that aspect there
is also the aspect of human rights.
The number of workers affected does
not really come to such figures as has
been represented by my friend Shri
Vittal Rao because wherever the
employer is sane, wherever the em-
ployer is decent, wherever a group of
employers have accepted some of the
standing orders, these provisions have
already been given effect to, so much
so, only the recalcitrant employers,
only the employers who are scum of
society would refuse to give this con-
cession to the workers who build up
their fortunes.
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What is this concession after all?
There is an accident and a man is
wounded. Naturally, he has got to
be removed to a-hospital and treated.
Why should any employer who is a
human being deny this facility to a
worker? No ordinary employer will
deny this right to his worker. But,
those recalcitrant employers who are
prepared to deny this, who are pre-
pared to refuse this human treat-
ment to their employees get the sup-
port of the Government. They are
favoured to avoid the payment for
the first seven days. Sir, may I ask
what is the most important period
when a wounded man needs the help
of his employer? It is immediately
after the accident—the first seven
days. As a matter of fact on the
very first day of the accident he does
not go to the factory taking some
money, hoping that he would be
wounded. He, naturally, will not
have any provision to get him shift-
ed to the hospital and to initiate
treatment. He meets with the acci-
dent when he is not prepared for any-
thing and at such a time to remove
him to hospital and to give the neces-
sary treatment is the most humanita-
rian thing which any human being
can claim, much more so an em-
ployee in a factory.

This right has been denied due to
certain misapprehensions. I think
when the enactment was made, cer-
tain misapprehensions arose that the
workers would fake accidents and try
to get compensation. It was because
of that suspicion, this clause has been
introduced. This Section 3(i) (a)
naturally has proved that the em-
ployers who are inhuman could uti-
lise it to the detriment of the inte-
rests of workers.

As I have already pointed out,
there are only very few employers
who refuse to give compensation for
the first seven days. As a matter of
fact, there are some aspects of the
Bill which I would like this House
to concentrate upon. Actually, there
are four aspects to the newly intro-
duced amending Bill which will have
to be considered. The first is to re-
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move the seven days’ interval bet-
ween the accident and the date on
which the worker is entitled to com-
pensation as per the existing Act.
The second is to provide full wages
during the period of incapacitation.
The worker gets an accident, but why
should he be given half the wages
during the period when he suffers?
He suffers physical pain; he is suffer-
ing terrible physical pain and when
he is undergoing this hardship and
has to be taken to the hospital and
be treated. When he is putting up
with all this trouble and over and
above all this, when his family is
starving, why should he be given
half wages? To say that during the
period of the treatment he should be
given full compensation is only to
say that the worker should have the
ordinary right of getting his legitmate
due.

The third aspect is to differentiate
between wages and compensation in
the matter of minor injuries. Here,
I have known of cases of workers
whose hands have been chopped off.
After two or three months, the pay-
ment excluding the first seven days’,
starts with 50 per cent. of the wages.
By the time the compensation is de-
cided, the poor worker runs out of
his entire money so that he can get
at the end only Rs. 10 or 15. That
method is certainly wrong, because
the lump sum payment is intended to
be given to provide him a footing in
some other sphere, so that the com-
pensation must be different from the
wages during the period of his in-
capacitation, and he should be assum-
ed to be continuing in the service
of his employer. So, if this com-
pensation amount is not differentiated
from the wages that he should get
during the period of his incapacita-
don,. there would be nothing for the
worker to put off or to lay by at the
end of his treatment.

The fourth aspect is to enforce the
payment of the expenses of the treat-
ment.

No reasonable employer would real-
ly object to these four aspects. De-
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cent firms in India give these bene-
fits though not compelled by law.
The standing orders framed in most
of the factories and most of the in-
stitutions accept these aspects, and
where they are not accepted by the
recalcitrant employers, they must be
enforced, and that is why a Govern-
ment is functioning. This Government
which claims to be a Republic—I
need not emphasise on it—and with
the avowed object of the socialist
pattern of society, should accept
these measures. We know how the
workers are moving. We know how
the Government is also moving. It
may be that at some future date, the
socialist pattern of society may come
into being. But what I say is, these
measures to which I referred are be-
ing implemented by all reasonable
employers. Therefore, it is absolute-
ly necessary that the recalcitrant,
anti-human element among the em-
ployers should not be permitted to
benefit by their recalcitrancy and
cruelty. So, this Bill must be accept-
ed in its entirety by the Government,
and 1 hope it will be accepted.

Mt Ao wo mweAt (fe
FEYT W) : S wEEA fagas
raq ¥ e Qv T war @ & seEr
T W & fod @9 gun §

Y A (@ a7 ag
swe f7or & fF 9% 78 fadaw @
nEWE § WX Iq e g R
AT WSt R @R
F & frdl WET ¥ T T AR
gy dN IR A § 5o
frdas @@= F foar atd, ¥
T WA F A AGET ], WR
ag wafwd fF o @R & o980 9% gan
grar g g e i AT S e
¥ Iy Y I A AR SR ¥ & F4
& oI

TR &R LT L&
¥ & AR W 9w W @
qF A WHFR FT AT AR | T
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o 7z fadus a@R T RE T

&HFR F¢ AT ar N g

| &Y 7 nx aga g o (smed)
A anm 1 3 W g B I
& &5 o ganfaw o o7y od @
N AEEE wE ST WER A |
ag ATt ata g aw 5 G T
faq <iw 1 W § wiea aeiE <
Z fFag waw I@AT WA
# gwite 7o § f o fadas A feon
TAT ST g &I FE I AT
C G B

Far fF it Fgr @ 8, e W
9% AGU T AHEAT [ FT FEA
& QI T WA TATAT | T
FIF AT TE TWET g TG
. qSH |FT § | 9 qg FIT AT AT
a9 98 ST 97 9 fF FEE &
HTfaF AT AT AAZL T 99A FI TH
W FT Q91 A9FA ¥ WX 9
g a9F W GRT T 9T | gA F
fraciafFmamddr @
WY WX FIE AIGR FREAM § AT FTIT
gr WX IEHT AW F AT T 9
q1T T T 2T F1ar.97 fF Aeg
N FEA & qarfas wwEar fasar
w1fgd, Ay, fasam it anfasY &t
7% & g 9 9T F S gy
ay {5 ogF oF W 99 ¥ [EEr
7 fear sma 1 &7 TG ST
e (g afewx mfuamw) ¥
ATEa AWE  F Agd ¥ THH 9L
& " =T gHenl A @Y 9 agi oW
awal gar fF @ A F a9 )
IaF AETET % FY aE ¥ 9T g9
AW qFCAT qA 07 QY Arfas T agr
& g FIRaR RIN &
% 32 39t 7 faF 9, SR g9 ey
W g § w6 goEs @ 9 ¥ fod
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Far A &1 W oUF S aww A,
T T 3 A aF LHAT A
T AR 99 aF grd S § Aw
T T AT q9 9F arfeF A SgwY
o GOT [ A o af v W
FER T waws ag ¥ fo AT 9 gd
W ooy =ET A s wfgd e
£ wPa @l & gEEr ¥ v
Fan R T A GG AT TR
SRR A WAt [ AV wEy
a1 = afm (s @) ardem
1 AR @7 & fF 79ge om dea
FIq RS FF > IETE R Fowar
g adafar @ @ W 71 aAR
T Rar | NI T wUT
fF e 283 ¥ AIaS sga T STHET
A T | AW gHA GEETEY
ZaeT F W qei 9 W1 27
& F7 faar?, AR gns Waw ar
W R w e @ e Swfa
T &, 59 ¥ A9 qOQ Gy FoA
T R, W FT SARA TET 2
Y 3 a%  gH WY U Ay
FEHEY T 1 T AW F Y AHA
& At aHaT § SR
H =qaqT F1 GGET &, X gHET A
FT IS 7T & HIR 3w FY IAfq
AT §, @ TAH A9 ¥ AGAA T
Aol 1 g Anfem 1 faem weige
AT F W g W fmoEw
FT IR IS o7 I TENT ¢
g THMAT 97T T § 99 g qA9GR
T 399 UF YA qGHEA G | AT T
AT BT § 9 fF Aeg FY awe
¥ watew ww fear @ =ifgd
drgw wg gy € fF o W
s @ w75 o 57 3w o fgaw
e & qrE dw g 99 9L e at

Star fiF ol A FREREE
(v s wfafrw) & ssre
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FFT Ay o oA A aqEn, 3
gt & fiF e fieam s €, 7 W
& % FF 7 3g = X fomr @
& fr R Ao 71 g X we S
ar 3% waman fear s | AfE s
I THET A G fF S g A
ww Fun faet gt &, fr g we 9™
q< ZFAT B &% faar @ AR G T
ST 9T ST @ T fean 9@ | @
THH B 3G FT AT ARLTAT AT T
¢ 5 aoge F F Efewa wwel W
oY | IIRIW F fAU R T qAZL H
Z1fe g Fe wmar § av g Wi faar
S & £ fash gt & o) & 1 THEE
e & | 38 A faegewr srfEE
HTew A § | W g A § v Ao
FTH FT HIA 19 | T IJGHT g
& % T, Y STt aF IEEY ;T D9
fedr (Suem aff) 1 aeF § T®
&Y TrqUr € F 7o &Y Ty | v /Y g
M # fagra wW T IR G
&7 9K 74 fagrl #7 a9 g woH
augdl & WY FEER FET T |
9 & 3@ o § F@ar § v qF
F1E ag A4 AW LY i S T
forda® T w3 & O fFar T § 9
4t 7w AT 9 | & AegE AT g
fF a5 Sgw Y AW @
5 75 T TgT T7H 0 47 AR 7
IAR G A wrEEsar g (s 5
ot G T G G A ATE F
qaman - fr g gfvdw (wifee &)
F g, N Y TFR F 14, T
S AIFR AT HEAT AT §, I
ey § foar qdt Y € | gmF wwy
7% § % T it @ am Y TR
et & Fr T g & T & W
@i O #T HrEREsar & WX &
o ST § 5 oot Wk oaEm
HMIT TAHE  (TLHTC) FY A6 q
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. 7g 5w fagas 3 o
€, TOW @ R 9% I a1 9T 9%
fea & o R wegR A AR A
e g AT § Y [W &« ar
Fter fifws (s s1) @@ g &1
o1 e fF T seam A srae &
< faar w1 w= Wy A fF R
foelT TorgR & 9T o oY § W] ST
fiF mit saTgwe foor @ 6 98 € fo
TF FIEM A F 9 487 o 9@,
IAHT A g, A T gEYT ag
et 6 & a1 g A §, 9fF
T FEAT § 5 ST Zq9T TG AT
=tfen f5 am favr aF ag s 9T ==
7T, a9 a¥ 39 &Q1 e a<ar dar
9 FT IERT TF TG GNT qg WY HT
am gt fF & i oF ammw v #
Gar 7 faet A o9 A fow & s
qTA &1 9 av S dar fae T
Hfeu fF oF wegR T g o g,
NS 98 FH 92 G AT G g, G
g FAT G AT § HR W
T FwET FY qREfE W F g,
Y 3% 99 fam %7 Ja fammn & =fgw
7g wrt g€ 9 & fF AR gm AR
v oAa & fe aegR #r g oey
& & 5 98 T @9 A afEr
FT A YT FI {F, T AGGL F I
e dF dog (I ) AR A D
IqF g FAAT a9 H1 d49r g §
72 39 fa & 3t 79 afEr & A
T R I g% AR I9F AR G
Y 9@ FT WO QN IF J_GH
= iR #7aT & 9 I W FE ¥
vay # faert § | T § wag W@
wfaw ¥ #fus qgEar 7 A
a9 T § i SuH! HE F AR §
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AR AR FrF 0 1 fafar s &
ifr fm o WA W@
ofas agEeT # FETEaT Ry g,
I II I9 7 497 W@ fqr v §
o} & wwer § 5 oo o waee
fadas a7 fFar mn €, 9 g
e 9 geng@ wraT o § fr o
9T AIZX qTAA §Y AT €, 99 a9 &
I qF g =T A g7 TG, ST d4r
Feret =few | 7= o7 3@ w1 T |
g 5 TR Y T3 § A Y g
AT T &, I99 59 a9 FT Afrm v
@ & 5 3fcn difae (st s) =t
g T F feqm 9 | w4 A S fagaw
a7 § I HEI I ¥ 9T FE A—T
2, S Y a8 QU 4ET O FTEHA
gaTg | 3 e g o WA
N FE T TR (FHER T
A7) Fagd & arq T AT 8,
I 7SI F faATy F F9 7 wgrEar
faerdt @ afew i a% o g 3
7z 78 § Fr A9gR A @Y WT9F grEac
faocy § fFw wogR #1 S af@r
g1 §, 9@ Y 99 FEET ¥ AR |
a3 faE ooAT & wA w1 av w1
NG TE FEAT, SHF TG IGHT qf3-
I EET S, IqF AT AR I =9
& foreaT 5 IR STCOr QYT FEAT ST
& | 1% gafag orer o fr 2 e
(T~ @) § AegR w1 afEr a@
oTaT § dY 7% aga A g A g e
QY e g fF SE o & e S
2 a9 ¥ 9 g faem wnfegw sk Q@
da7 faemr wfew | & =g § f a7
FIA ST I G FTCATT A AT TG
TG FTH F §, T T AT AT |
IR T T FOEAT G F IR F
ST A FT NS AT 1Y | FAR
aga & O qarge wid & o FF SR ¥
sieT (W) 19 F@ & A 3II
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N T AT @ & s et e 72
YA T Q¥ FF J TR oG qUF
a0 qg F AW w1 Afaw-y-wtys
A FX §F AR FHAC gH 39 HLA
g #1 o wagdd ¥ g o g
FET AT | FGEHE FI@HEl q
FH FA I AEU A AR 0
SFIR FAY FW FE AT qAIGA
1 A T @R F AT T AR IR
W 5@ qOF & gamaw far 9@ oSy
TEN TH I AR 3T & § AR
fom ag & Saawwe & fawm & St
F g W gg & ST oary S
fNIWT g7 F 9T @ a &
IERG F&0 5 ag W gmEw
fadas &1 @ FH FT FOW FT
Mr. Deputy Speaker: Shri S. L.
Saksena.

Shri Achuthan (Crangannur): Mem-
bers on this side also may be given a
chance.

Mr. Deputy-Speaker: 1 have got the
list of names; I will call them one by
one.

st g0 Qo ®wawT  (fore
MeEge vaX): § wwe § fF ag
S waew fagas ¥ g R 9% ag9
& SHEE g AR T &R
fpar ST =Tfegd |

Y FTHIT ET AT F Figr 7177 %
= TATAT [T FY TH F A qW;-
o9 W7 & Ag I AAF 4G g
fF o= f@r F ...

wq IquAR (st anfaw awit)
wATfas g @ &Fre fer i

st go QWo mEaW @ ‘&
Ay, @ ™ e g’ | &
AR At wifam Aot @ W@ wegd
F X T FH FE A T FrEAFAm
g ol 3% Ao W ogeEd & 6K
I FiGATEET T AGH AT g
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AR IER @ agy ¥ g
FdTA (wRawR) faeamr @ w/RK
§ o QN fr e wwgd A
fra W & 4 faear § | G
W AW A a9 HoIF Aw_-
a1 A 99 9T g § o9 fF
9T JGET T AT It § o) 9"
aF TRIAT § WEH AT A AW 67T
RATE A AT qwe @S § R A
TEH AR FE TR X ITHT
T g get g SR A 99
FAR AVGL T FH T T AT, FH
9T T AG AT W IAL HEIATH
§ o wCF ¥ fAg SE o g
T Ear | Fawmar § & e
G ¥ W= aga @ qfear § AR F
Fumar § f& @ dnnee fadaw S
AHT OF g 9 Afe F ww F;1 Q7
fFar mr & AR W AN g @ra
v & g & gawar g o
wErET F1 a9 3 F g (wiafrw)
# w R A faw ()
FET AfEd, IR @ AW IR
T T AR TG 7 e # agd
Tt A § g e w9
T YT & W EW A o gR
I¥ QU T § WeeT FET § 6%
IR A9g ¥ g wiaw § mfew
feadrd a@mT & 1 SeT g Wi
£ TR g d aadnEr g
qar FR @ § foed okl
F AT WE 9T IR IFET SR
@A f owF o o faw @ w1
9T T T 91, I (& FT I S
fremr @ 1 aY g T A< A awdre
0 FEA A FE & | WOET gW
g & oF wEw deiEe (wEE
- feafq) afem &7 9% & s
e | fadan W o gu & Aiee
I @ foar § wuF >v e
WTEY & | § qogd #Y waedn q@gi
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& gl & TS (et afus sfrfa-
Ma | SWIgI AT a8 6 7
R A9A ¥ g S Fwia gr 8,
9T WG awie AR g § WK
FT AG g7 & | ¥W F W Ao
AT 92T § aY 37 X A qF o
% f ag sr=gr & &) sirar, S Q@
Tl g 9T gt & AR 9w
% T Fg 9 ¥ fF 78w s
7@ fawar | 98T AogR F AR 0
9T =Y ¥ A S T IEF
fad g 9mr @ Wk e @R
9T Jgnr  feifam (wreTET)
| T AT @ AT T F IAHT q@h
R I fFar amar § 1 'R AR
F 9 a0 9@ @ SEs faF QR qar
TTE FT AW AT & AR W aR@ A
TWFR JAHT 787 F©T g1 WX F@P
F A9 N faw A g aw @
2 % a@ 1€ qFels TG 9 A
AR R FA @ TFR Jq AER
FIM AR JG [ W oqrd -
TR GHER AT FIC S | W
e AT & fr g worgR f&w W
F{ FW L AT SYRT  F FL
AT I i 9% I TE WA IR
TEAE AT TRATY I A, I W I
F AT Aifgd | IR g oW
W 9 AYGE FT GEEAT AT
fad a8 wrcamy ¥ w1 F@ AT
g 7% difim A @
afgd af 3T wwgd & fog
Rk fogd s W g &
wY W 7 gfawr ar Fowme faeet
Tifed fF 9e @ T SR g
F A (IF) T WR

@ W ¥ & w1 dow o

o ) o w I d fe ae
T R AR ¥ fowr A e d
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fafer FToaw & 31 FEaER
FT FETAT AGH & HIT ATTHAT FFATITT
g @ fored qre g <o s St
g\ 9w frgRAasl § " @y
fara gow 9ET | ® A aREe
# w1y s, a8 X oF I GRA |
AIEA ¥ T F 9T o aw e
T AT ¥ W TR Y Y, & WY STRE
T/ E TG W AR W TN
R TR AFG F AT 6 AR TAT
AR g g ;Y g0 faded s
FRIA & oRF o @ favuw
FT g+ § ¢ aga AEAE g AR A
awgar § & o) WRT A T 5
#< fr ag Ifva 7@ § w1 @w
FTH N

8hri Achuthan: I support this Bill.
fo me, it seems to be a lacuna in the
law. There should not be any loophol-
es which could be made wuse of by
the employers. An employer is also
a human being, and generally good
employers will not say, I will not give
any wages or the medical expenses, I
will not give you compensation. In
my part of the country, I have not
come across any cases where an in-
jured worker has been deprived of
his wages until he gets compensation.
If there is any lacuna in the law, it
must be filled up by a legal provision.
We are going through large schemes
of industrialisation. Do we mean to
say that the other sections of labour,
and the agriculturists, are to be de-
nied these benefits? No. All must
be given. Especially, I must say, in
the case ¢! organised labour, it would
be better if provision is made in the
Workmen'’s Compensation Act. Gov-
ernment have been saying that they
propose to bring a comprehensive
measure touching all aspects of
labour problems. It is good if such
a measure comés before this House.
We will debate on that and all loop-
holes will be plugged, all sections of
the House contributing their thought
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to the matter. It is a humanitarian
measure. It simply says that if a
worker gets a personal injury and is
not able to do his work, he must be
given his daily wages. The wages
are not high. Any human being re-
quires his wages for his maintenance
and for the maintenance of his family.
He has come by the injury by no
fault of his. Nobody would welcome
an injury. It is by an accident thau
a men comes by a personal injury
The employer also must be made li-
able to pay for the medical expenses
of the worker. Otherwise, he will
say, I will pay the wages, but 1 will
not pay for the medical treatment. If
there is a provision to the effect that
the worker should be well looked
after and treated and the expenses
should be paid by the employer, the
employer also will take care to see
that all precautions are taken in the
factory, so that these accidents will
be less and less. Any way, it s
only a precautionary measure. If the
employer has to pay the wages and
medical expenses if a worker is in.
jured. the employer will also %
guargded. Altogether. this is a good
measure and I do not think that Gov
ernment will have any objection to
accept it. ‘I whole-heartedly support
it

Shri Tushar Chatterjea: (Seram-
pore): While supporting this Bill, I
want to stress a few points that have
not been put forward. I will draw
the attention of the Deputy Minister
to one very important aspect of this
Bill, which though it looks small, is
very important.

The Bill seeks to remedy two prob-
lems. Firstly, it demands that pro-
vision should be made that when a
worker suffers an injury in the course
of his work, he should be paid his
wages till compensation is paid ac-
cording to the rules. Secondly, under
the principal Act unless the wnrker
is disabled for more thar 7 davs. nc
rompensation is to be pail. That de
fact is to be removed. I want to
draw the attention of the hon. Deputv
Minister to this second aspect. oarti-
¢ularly. Being connected with many
trade union organisations I know that
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on account of this small loophole
the Workmen’s Compensation Act, a
large number of workers have suffer-
ed. Just consider this. A worker 1is
slightly injured. Even on account of
this slight injury, he has to absent
himself from work for 3 or 4 days.
For thesc 3 or 4 days, he cannot
attend to his work and he is compelled
to remain in his house. For these 3
or 4 days, he will neither get his
daily wages, nor will he get any com-
pensation, unless the disability is of
such a nature as to demand absence
for 7 days. Many workers have com-
plained to me about this: I am really
disabled: for these 3 or 4 days. I am
deprived of my normal wages, and
also I am not entitled to get any com-
pensation. I know of a particular
case. A worker came to me and
showed his hand. His hand was sli-
ghtly injured. Actually, he had to
go to the doctor daily. The doctor
wanted him to be at rest for 4 days.
That worker, in spite of his hand
being injured, requested the doctor to
give him a fit certificate so that he
could go back to his work and earn
his daily wages. It is really a peculiar
provision. Unless you remove this de-
fect, unless you give the workers the
right to get wages for these days, a
very large number of workers will
suffer under the present circumstan-
ces. While supporting this Bill
whiie pleading for the accertance of
all the provisions embodied here, 1
particularly draw the attention of tha
Labour Minister to this aspect of the
cBase and request him to accept thia
ill.

So far as general compensation  is
concerned, I krow a number of cases
where it has been the effort of the
employer, somehow or other, to delay
the compensation case, or somehow or
other defer the case, or somehow or
other avoid payment of compensation.
The poor workers who have to go to
the court, if they have got 10 wait
for months and months, find this an
impossible thing. He is not able to
support himself and his family.
Therefore, this Bill removes a long-
felt difficulty of the workers. I hope

428 L.S.D.
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the Deputy Minister will accept thie«
measure,

Shri N. B. Chowdhury (Ghatal):
The necessity to bring this Bill has
arisen because of the irrational and
the anti-labour provisions made in the
existing Workmen’s Compensation
Act of 1923. Here, the Bill makes three
main provisions. The first is to see
that the worker does not suffer during
the period when the compensation is
not settled and he has nothing to fall
back upon. The second provision is
that if any expenses are incurred on
account of hospital charges, the em-
ployer will be held responsible, for
the payment of these expenses. The
third provision is that the injured
workman will get his wages for the
period for which he is not declared
medically fit to work.

It is quite understandable that pre-
viously during the British regime,
they did not have the necessary sym-
pathy for the workers. They were
only interested in exploiting the
workers as much as they could. But
now, after the attainment of indepen-
dence it is naturally expected that
the workers should be treated with
sympathy and that they should get
their dues. We hear from the hon.
Prime Minister that we have to build
the country from the base. Now, who
forms the base? It is the workers and
the peasants, the primary producers
in our country. It is the workers who
are creating the surplus, the profits
for the industrialists. They are res-
ponsible for the capital formation of
which they speak so much. Now,
when these workers are in such diffi-
culties, when they are incapacitated,
the employers do not give them even
the meagre amount of money which
would somehow help them to keep the
wolf out of the door. But here,
according to the existing provisions,
the workers continue to suffer. So,
one of the primary tasks that the
Government should have undertaken
after the attainment of independence

.was to amend such Acts, but they

have not done so. It is after the
workers’ struggle, it is after a lot of
agitation throughout the country, atter
repeated demands by the . different
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central trade union organisations and
after this Bill has been brought here
in this House that they have circulat-
ed ‘some sort of suggestions for the
amendment of the existing Act.

" In the existing Workmen’s Compen-
sation Act, 1923, under section 3 we
find that the employer has the liability

pay compensation in certain cir-
cumstances. I am quoting here sec-
tion 3 of the original Act:

“If personal injury is caused to
a workman by accident arising
out of and in the course of his
employment, his employer shall
be liable to pay compensation in
accordance with the provisions of
this Chapter:

Provided that the employer
shall not be so liable—

(a) in respect of any injury,
not resulting in death, caused by
an accident which is directly attri-
butable to—

“(i) the workman having been
at the time thereof under the in~
fluence of drink or drugs, or

(ii) the wilful disobedience of
the workman to an order express-
ly given, or to a rule expressly
framed, for the purpose of secur-
ing the safety of workmen, or

(iii) the wilful removal or dis-
regard by the workman of any
safety guard or other device
which he knew to have been pro-
vided for the purpose of securing
the safety of workman.”

These provisions would indicate
how it has become possible for the
employers to evade the payment of
compensation even under the provi-
sions which have been provided under
this Act.

We have received so many reports
that particularly in mines attempts
have been made even to tamper with
the attendance register. There have
been cases where the workers have
been killed as a result of mine acci-
dents, but it has been attempted by
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the owners of the mines to show that
those workers were not present there,
that they did not attend duty on that
particular day, in order to avoid pay-
ment of compensation, and in order to
avoid this record of accidents.

Such things also happen with re-
gard to the other provisions stated
here, with regard to this drinking and
the worker not obeying or flouting
the orders etc. On frivolous pleas
they have tried to avoid the payment
of compensation. So, it is very neces-
sary that, now that we are speaking
of building the country from the very
base, now that we say that the work-
ers are responsible for running our
industries and creating wealth, we
should pay attention to them and see
that they do not suffer from such
handicaps.

We are providing a large amount of
money for payment to the industri-
alists, sometimes €ven without interest,
for carrying on rationalisation sche-
mes. And these rationalisation sche-
mes will be carried on particularly in
the jute industry and in certain cases
in the textile industry also. It has
already been stated that though the
worker’s productivity has increased
by 38 per cent. during these years, the
real wages of the workers have not
increased. As a result of the execu-
tion of these rationalisation schemes
what will happen is that the intensity
of work will increase and the risk
also will increase. It has also been
pointed out that in certain cases the
number of accidents has also increased.
So, in such circumstances, it is very
necessary that there should be a pro-
per compensation scheme which wil
satisfy the workers. But it is really
surprising that the Government is
sitting tight over the old provisions
of the law, and have done nothing up
till now. So, when this small amend-
ing Bill has been brought here, we ali
expect that the Government woula
not hesitate, would not stand on pres-
tige, but would accept this Bill, and
would bring forward a more compre-
hensive Bill whereby all the lacunae
in the existing Act will be removed,
and a reasonable, rational and proper
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compensation scheme will be evolved
so that the workers will be satisfied
and there will be no scope for the em-
ployers to avoid the responsibility
which is certainly theirs.

With these words, I support this
Bill.

=ft onfag welt : @ fawr Fa &
Y FF qgT T FE T § IqE TR
# & 9g g1 9T § fF S 39 O
¥ 5y T § R A 39 o SR a<w
¥ Yy Tt ot § ag wieie wE) fear
T, R AR F sfaagem &
o et <t gt @, W A W A
ff W, SEE @R FE@T g
L NN EW TWEQWE .l =
witen faw & aX § a7 § a8 °F FA0
wrean § o Tad S 3 o g W@ R
% yaga ¥y Sfaa g e
9 99 TR T FT AT G¥AF
T ¥ T oawe m R RS
fF ¥ dwm< A oAT fF T fav ag
fiF N d 5 o § afs
qga € X gHedgw  (dae) B9
e FHEE TR (FE gk
&< gfafaw) ¥ gz 77 @I WX
ga% g g o faer 78 9 & AT
f mfimwimimandwsa
& ae AR A P T ) a9 e
AN ST fF OF wRew g (A
ger) F woAmn fee e ey
28YY ¥ g g 7 < fafreedt wva
(== Wiy ) A @ a1 Sfe
Afer g ¥ 5 5w foer & oww
(wfafras) # afx gw i€ oredew
AT AT Y o F g FTAG AN
o @ wEE R W § A
£ TES I T Ve TENweH
g ST gNT &, SO A dE}
T & g9 @ gar g, e aw-
T AR ST #Y S e

§ ST T A gl & Wk o fafe-
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&Y (dA) awgd A weew
(fFrawa) =<, soer @ W >
S A1 T ET ] IR
R AR g I g B R Yy s aw
TR FOE AT | QT I 6
A T F F forr wor @
AR & | F09 09 3¢ 91
T | TE AT TG G qT FEITHY
FOE g gEAAAE L

5 P.M.

Mr. Deputy-Speaker: The hon.

Minister may continue on the next
non-official day.

INDIAN TARIFF (THIRD AMEND-
MENT) BILL

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): I beg to move for
leave to introduce a Bill further to
amend the Indian Tariff Act, 1934.

Shri Kamath (Hashangabad): It is
now five o’clock. Can it be introduced
now?

Shrimati Renu Chakravartty (Basir-
hat): It is there in the Order Paper.

Shri Kamath: I know it, but why
this late hour?

Mr. Deputy-Speaker; This is a tariff
Bill. So, advisedly it has been put
down for introduction at this hour.
Possibly they did not want to intro-

+ duce it before the stock exchanges

closed for the day. The hon. Member
is well aware of it.

The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Tariff Act, 1934.”

The motion was adopted.
Shri T. T. Krishnamchari: I intro-
duce* the Bill.

The Lok Sabha then adjourned tild
Eleven of the Clock on Saturday the
3md December 1955.

*Introduced with the recommenas tions of the President.





